IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,JAIPUR BENCH
' JAIPUR,

DA.NO. 96/93 : Cate of order :18.3.93

ALL INDIA FED. CF
SC{ST Backward & Minority: Applicant.

“r.Chetan Bairwa ¢t Counsel for the applicant
Vs,

U.0.I. & Ors, | : Respondents.,

Mr .Mahendra Shah .2 Counsel for Mr.S.(.Pareeg

Mr. K.N.Shrimal ﬁ: Counsel for respondents}'

CORAM:

= |

HON'BLE MR.JUSTIDE D.L.MEHTA,VICE CHAIRMAN

HON*BLE MR, B.N,DHOUNDIAY, ADMINISTRATIVE MEMBER

PER HON'BLE MR.JIUSTICE DLL.MEHTA,VICE CHAIRMAN

Heard the learned counssl for the parties,
r§.8hetan Bairwa, submits that the respondents are
having frequent .DPCs with ulterior motive of reducing
the mumber of pesrsons falling within the Zone of

consideration particularly of' the persons of SC/3Ts.

Ordinarily according to fr. qurua, 3 times or 5

tim s of the persons are considered with tha eligibility

zone and every time 1t is taken in breaks for fsuw
vacancies then eligibility zone is reduced because
the persons selected pwe comea within the zone of

. D
consideration again’theWy the zone of censideratiogn

}
is reduced., Shri MrK.Shah, appearing on henalf of

the respondent No.® submits that £fie perscns of the
St/STS have also béan considered.’ﬁr. Shrimal,takes
the same stand. Itiis oﬁligatory on%the part of the
i 3 ;
respondents to Coméider for all posti &g? falling

vacant nn account of resignation, voluntary retirement

death, superannuation or on account of any ergor
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or ommission in the pest, or any post wiiicii is also
falling vacant for the time being dus to deputation
etc. The respondents have held the DPC and if any
mistakes have been committed in that DPC, the applicant
will hzave a right to challenge the result of the DPC

on the ground that the number of posts which were
vacant on the due date i.e. the date gn which the

DPC was called higher than the number of the perscns
considered within the eligibility zone. In such cir-

cumstances, he will have a right to challenge again.

We ohsarve that ng dzvice should bs

addpted by the respondents to deprive the resarvation
of 8Cs/ STs. With this observation , ths U.A. is

disposed of ., Partiss to bear their own costs.
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